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MCW/ORDER
PER NARENDRA KUMAR BILLAIYA, AM:

This appeal by the assessee is preferred against the order of the
National Faceless Appeal Centre, Delhi, dt. 09/02/2024, pertaining to
AY 2013-14.

2. This appeal is barred by limitation. We have considered the
reasons given for delay in filing of the appeal in the affidavit. We find
that the assessee was prevented by sufficient cause. Therefore the delay
is condoned.

3. The sum and substance of the grievance of the assessee is that the
1d. CIT(A) erred in dismissing the appeal in limine on facts which pertain
to some other assessee.

4.  We have carefully perused the order of the NFAC. We find that

the NFAC has dismissed the appeal in limine but at the same time we
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find that the facts discussed in the order do not pertain to the assessee
but it appears that they pertain to some other assessee. Therefore, in the
interest of justice we restore this appeal to the file of the NFAC/CIT(A)
with a direction to decide the appeal afresh after affording reasonable
opportunity of being heard to the assessee by way of proper serving of
notice through e-mail.

5. In the result, appeal of the assessee is allowed for statistical
purposes.

Order pronounced in the Court on 25th July, 2024 at Mumbai.

Sd/- Sd/-
(RAJ KUMAR CHAUHAN) (NARENDRA KUMAR BILLAIYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai, Dated 25/07/2024
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